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“haukidar) s resident o uam. and P
Rai, District Pratapgarh. e

Counsel for applicant : Shri H.C. Shukla.
Versus

g0 Union of India through the Director General
(Posts), Ministry of Defence, Dak Bhawan, Sansad
Marg, New Delhi.

2 The Chief Post Master General, U. P, Careke.

Lucknow.

e Post Master General, Allahabad Region, Allahabad.
..................... . e RESPONdents ..

Counsel for Respondents : Shrl ceww. ..
ORDER

HON. MR. K. ELANGO, J.M.

The applicant was appolnted on compassionate

ground on 18.11.1555 against a group RN post as
Chaukidar. He joined his service on 20.11. 1999. Even
though he was appointed on compassionate ground, no
benefits are being given to him like a permanent
employee for which the applicant made a representation
dated 20.11.2006 before Respondent No.3 but till gate,
the representation has not been decided by the
Respondent. Counsel for the applicant submits that he
will  Dbe satisfied 1f the representation dated
30.11.2006 is decided by the Respondents by paﬂﬂiﬁg a

speaking order.




"ﬁ@ghcant and canmdar and du-pma

accordance with law by passing a reasan&ﬁ aﬁﬁ pe.
order within a period of two months from tlm t& i

raceipt of a copy of this order.
4. It 1s open to the applicant that he can File
fresh 0.A. 1f he 1s aggrievad by the decision of the

Respondents.

B The O.A. 1s disposed of with the above

direction. No order as to costs.
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